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ORDER SHEET o

APPLICATION NO. Qﬁy 2670  OF199

T

Date

s

: i'ef the Reg@stry“ Ordg;sr of the Tribunal .,
. Lo }1 ~\ 25100 2 Issue_notlce as to why the
'“ ' sEeon 13 ' ' 'appllcatlon ‘shall” not -be admitted.
i ; ithin tiwe - | Returnableon 10.2.2000.: Till.the return
?Ilu 561 ‘date no appointment shall be made.
o Member | \%:h\aién(
\\W 1
y trd
o ﬁ;))yﬁ
’\\ ')ﬂ' :
10. 2,200 On the prayer made on behalf of
- Mr. G.K. Bhattacharyya, learned counsel =
8_qmvnu_ ok Mohees . _ _
amed 2okt do for the applicant, the case is adjour-
A
°’> F ﬂ' Tee ooy -ned till 16.2.2000. Mr.Bora enters
h—"époM ) :3-5 —uwmﬁ\ appearance on behalf of Respondent No,3.
R obv— Lok ﬁv%

Mr.B.C,Fathak,learned Addl.C.G.S.C,

sna on LOPMbdWGE Fas nondent
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18.2,00
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54 pember

time is allowed for filing of writte

"learned counsel for the appllcant

N mbér

enters "a'f)pea.rance on béhalf of :

Vice=Chairman

TR

Oon the prayer of Mr B.C. Pathak,
‘learned 4Addl. C.G.S.C.: 'the':cdse is

adjourned till 18.2.00.

o

Member i Vice1Chairm5

i i S, Lt ;
N L I 6

, Appllcat;on 1s admltted Issue '::Egéi
usual notices. Retufnable by 21 3.00. j _;;*

As Mr.B.C. Pathak, learned Addlf} ;

| C.‘G:.S.C. ‘enters appearance, four weekggv ig

&" NN
f&‘:-

Bhattachary ‘é:,
f: !

statement, if any. Mr.G.K.

prays for an. 1nter1m order £or not

to»appomnt 1n the post. Mr. ¥hthak

: su@mlts that it will be dlfflcuLgpto ‘.

VY
keep the pogt vacant.
1

ﬁ In vlew of the above, we fix*

thg case on: 21, 3.00 for final hearlng.

‘ Tlll then, ho app01ntment shall be
| que.
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Vice airman
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25.4.00
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11.5.00

21.3.200p

on

' 'Order of the Tribunal ())

Mr P.Bora,learned counsel appears
for respondent No.3. His name should be
shown in the cause list in future. Mr
Bora prays for two weeks time to file
written statement. Mr B.S.Basumatary on
behalf of Mr B.C.Pathak,learned Addl.
C.G.S.C alsorx maﬁg&similar prayer for
.other reSpohdents. Prayer allowed.

List ocn 6.4.2000 for written state-

ment and further orders.

Member

Two  weeks further time is
allowed for tiling of written statement
the prayer ot Mr. B.C. Pathak,
learned Addl. C.G.S.C.

25.4.2000 for written

statement and further orders.
Meﬁ%er i

List on

On the prayer of Mr B.C. Pathak,
Addl. C.G.S.C.,
further time allowed for submitting

List

learned two  weeks

written

statement. for written

orders on

Meféz}

None is present on 'behalf of the

Epplicant. Learned Aqdl.
.C.

statement and further

11.5.00.

C.G.s.C. r.
Pathak prays time to file written
Statement. Prayer allowed.

Put

trd

up on ,7.6.2000 for written
statemént and further order.
P
Member(J)
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Notes of the Registry L Date | Order of the. Tribunal L !\
7.6.00 Present: Hon'ble Mr D.C. Verma,
Judicial Member E
None for the applicant. Mr B.C.‘é
Pathak, learned Addl. C.G.S.C., seeks |
S L
' two weeks further ‘time to file written !
: statement. Time is granted. List the
: case on 22.6.00 for orders. T '
: j Jé&’/’;f
; Member (J)
nkm : { :
': ,{ Al
| |
: i
22. 4 ThAkonw. S :(V‘/\) e
‘ /\ré* / g . ? —~ 0
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1 20.9.00

. : ﬁ\;
: The Hon'ble Mr Justice D.N.
Choudhury, Vice-Chairman.

Present

Heard Mr B.Choudhury,learned couq}
' sel for the applicant. No return has ;
: been filed by the respondents. Mr B.C.
pathak, learned Addl.C.G.S.C submits that
according to his instruction the respon-
dents have their own standing counsel.
Registry to show the name of the newly
engaged counsel for the respondents and
% list on 30.10.2000 for order.

vice-Chairman
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| Date

- Order of " the Tribunal

j:f' the Registry.

30.10.00| Present : Hon'ble Mr. Justice D.N. {
Chowdhury, Vice~Chairman.
It has been shown in the office
note that the notice on Union of India,
the Respondent No,l is returned by the
Secretary, Human Resource Development,
New Delhi due to incomplete address.
Let a-copy of this application be served
on Mr.A. Deb Roy, learned Sr.C.G.S.C.
for the respondents to enable him to
take instructions on that behalf.
‘List it after six weeks on 11,12.00
No-notice neegwgf issued to Respondents
No,2 and 3. Lfdpo steps are‘ taken, the
case shall proceed ex parte c=gai— '

MMM Ne 2 oard D

31\“’\ ,
11.12,00

Présent : Hon'ble Mr., Justice D.N.
Chowdhury, Vice-Ghairman
and Hon'ble Mr.M.P.Singh,
Administrative Member,
Written statement has been filed.
The case is ready for hearing. Office

to list:it accordingly on 2,3.2001 for

hearing. !
Member Vice-Chairman

- mk Y

2.3.2001 Heard the learned counsel .or the parties.
Hearing concluded. Judgment delivered in open
court, kept in separate sheets. The applicationf
is allowed. No orders as to costs. -
Member > Vice-Chairmrai-

nkm
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CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWAHATI BENCH.

Ouh./%om No. . 27, . . . of 2000

DATE OF DECISION .2.'?'.29(.)1. coee

Shri Bijoy Kumar Choudhury _ PETITIONER(S)

TR e Evm owea mw cm e vl s avm nxm e == rde e oex e e T o e em

Mr G.K. Bhattacharyya and Mr B Choudhury ADVOCATE FOR THE
T T T T T T s = = LETITTONER(S)

_ VERSUS -

The Union o. India and others‘ : _ RESPONDENT(S)

e T e T T T

Mr B.C. Pathak, Addl. C.G.S.C.,
Mr K.N. Choudhury, Mr S. Sarma and

LM BC Das, _ _ADVOCATE FOR THE
' RESPONDENTS

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN

THE HON'BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be alloWed to see the
judgment ?

2. To be referred to the Reporter or not ?

3. Whether their Lordshlps ‘wish to see.th¢ fair copy of the
judgment ? v '

4. Whet_her the judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble Vice-Chairman

-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.
GUWAHATI BENCH

Original Application No.27 o. 2000

Date o. decision: This the 2nd day o. March 2001

The Hon'ble Mr Justice D.N. Chowdhury, Vice—Chairmén

The Hon'ble Mr K.K. Sharma, Administrative Member

Shri- Bijoy Kumar Choudhury,

Resident o. Village Tinali,

P.O. Momari Tinali, _
Kamrup, Assam. e Applicant

By Advocates Mr B.K. Bhattacharyya and
Mr B. Choudhury.

- versus -

1. The Union o. India, represented by
The Secretary, v
Ministry o. Human Resources Development,
New Delhi.

2. The Deputy Director,
Navodaya Vidyalaya Samiti,
Regional O..ice,
Shillong.
3. The Principal,
Jawahar Navodaya Vidyalaya,
Sibsagar, Assam. e Respondents

By Advocates Mr B.C. Pathak, Addl. C.G.S.C.,
Mr K.N. Choudhury , Mr S. Sarma and Mr B.C. Das.

oooooooooo

O R D E R (ORAL)

CHOWDHURY.]. (V.C.)

The issue pertains to absorption and/or regularisation 0. service
o. the applicant in the post o. Lower Division. Clerk (LDC .or short).
in the establishment o. the respondent Nos.2 and 3. The applicant was
appointed to the post o. LDC in the Navodaya Vidyalaya on part-time
basis by an order dated 4.2.1995. The applicant accordingly ‘accepted
the o..er and joined in the Jawahar Navodaya VidYalaya, Sibsagar as
a part-time LDC at a consolidated amount. The respondents initiated
the process o. regularv appointment and .or thatv purpose sent requisitio.n

to the concerned Employment Exchange. In due course, the respondents

)




decuded to hold a written test. The applicant was called .or such written
test that was to be héld on - 20.2.1996. The applicant appéared at the
written test ‘and obtained 87 out 0. 100 marks. He was asked to apbear
.or the type test and vi\}a—voce test that was to be held in the Regional
O.ice, Navodaya Vidyalaya Samiti (NVS .or = short), Shillong vide
communication dated 9.5.1996. The applicant appeared in the test, but
the result was not declared. He submitted representations be.ore the
authority .or consideration o. his case sympathetically and .or appointing
him in a regular pbst. An application was addressed to the Deputy
Director, NVS on 7.10.1997, through proper channel, préyiﬁg_ .or consider-
ation o. his case Sympathetically L0r appointing hirﬁ in the post (_51 LDC
with e..ect ;rom the date o. his joining in the pos't, i.e. 11.2.1995.
In the said application, the applicant indicated about his service .rom
11.2.1995 to 9.8.1995 on part-time basis and therea.ter his re-appointment
to the post on 11.8.1995 to 29‘.2.1996 on part-time basis and again :rom
1.3.1996 tiil 7.10.1997 on daily wage basis. He also mentioned in the
appliéation about his passing in the written test and appearance in the
interview and typewriting test held in the NVS, Shillong. In the application
he also menfibned about his participation in the orientation programme
.or Non-teaching Employees o. the JNVS o. Shillong Region held during
December 1996. His application Was «orwarded vto‘ the Deputy Director,
but there ‘was no response to his application. The respondents again
took steps in the year 1999 .or .illing up the post on regular basis.
The applicant applied .or the post and he was asked to appear at the.
interview to be held on 4.7.1999. The applicant accordingly appearea
in the written test, but the result o. the written test was not declared.
The applicant moved departmentally. Failing to get any redressel, the
applicant .iled this application .or a- direction on the respondents  .or
regularisation o. his service on the ‘basis o. his per.ormance in the

written test and the viva-voce test.
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2, The respondents submitted “their written statement and
contested the application. The respondents, in the written statement,
did not dispute as to the appointment o. the applicant on part-time

basis. According to the respondents, the applicant has rendered his service

to appear at the written test on 20.2.1996 and therea.ter he was’,also
asked to appear in the viva-voce test on 11.6.1996. There was also no
dispute that the applicant was again allowed to appear in the interview
held in the year 1999. The respondents, h’o‘wever, seriously disputed,
in the written statement, about the eligibility o. the applicant or beihg

appointed as LDC. The respo’ndenté, ,or that purpose, relied on the

the Deputy Director, JNVS, Regional O..ice, Shillong'to. all . Principals,
JNVS 01. Shillong Region -mentioning ‘about the new Recruitment Rules
o.. the Samiti. The respondents mainly relied upon the quali.ication clause
mentioned in the said communication, which was indicéted f_in clause
'(c)' o« the communicatioﬁ, which is reproduced below:

"(c)  Quali.ication: |

(1) LDC (i) Class XII passed with -50% marks

(ii) Diploma in typing (English) with minimum 30 w.p.m.
or 25 w.p.m. in Hindi.

OR
management as voc. subject .rom CBSE,
(i) Knowledge o. computer operation and data entry

‘ acquired either as a subject at +2 level or through
6 month Diploma course or CLP at school leve."

Since the marks obtained by the applicant in the HSLC .examination
was below 50%, question 0. his consideration .or appointment did not

arise without an appropriate decision by the competent authority.

3. From the .acts- set out above, it fhus emerges. that the
Aépplicant has been serving in the institution since 1995 on daily wage
There - ‘was also no. serious dispute as to the necessity o. regularising
the service o. such persons. The Constitutional scheme adhered to in

this country did not countenance continuation o. such nature o. appoint-

~~ ment. Regularisation is the rule and adhocism is an exception. In the

instant...eceeaess

as a part-time employee. They also admitted that the applicant-was aské'd :

communication No.1.1/96/NVS(SHR)Admn./6426 dated 9.12,1996 sent by

Passed Class XII with Secy practice and oisice -

basis.



instant case, the respondents on their own showing took steps .or
regularisation and .or that purpose they irivitedv applications. The applicant
alongwith others was allowed to appear in the test. In the year 1995
he was called' .or the interview a.ter tﬁe written test, but therea.ter
the results were not declared. No valid reason is discernible .or not

declaring the result. Mr S. Sarma, learned counsel .or the respondents

promptly re.erred to the communication dated 9.12.1996 to show and

establish that the applicant was not quali.ied since he did not secure
50% marks in the~ HSLC examinat‘ion. We are not inclined to accept
the submission lol Mr S. Sarma on two grounds. Firstly, the communication
dated 9.12.1996 only communicated about thé new Recruitment‘ Rules
o« the NVS. The applicant was .rst asked to appear in the written
as well as typewriting and‘yiva—voce test on 11.6.1996, that is, prior
to the communication dated 9.12.1996. The rules are not made available
to us. The authority called the applicant .or the selection .or more
than once. Assuming that quali.ication was prescribed requiring 59%
marks in the HSLC even in 1995, .rom the conduct o. the respondepts
it apears that the said qualilﬁcation 0s the applicant . was 'seeminglyl
relaxed as a depa;rtmental candidate. ‘The authority, k’nowjng the rules,

itsel. when called the applicant .or the selection test, it must be
presumed .or °all pfactical -purposes that the same was rélaxed or tacitly

accepted the quali.ication o. the applicant .or the post. Next, as alluded,
at least on two occasions as mentioned above, the respondents seemingly
acted in derogation o. the rules and in those circumstances it woﬁld
only lead to . an in.erence that .the a.oresaid action was taken in -
relaxation o. thé quélilication clauée as regards the applicaht. To hoid

otherwise would orly -lead to a disconcerting conclusion that a public-
body like the NVS acted deliberately in de.iance o. the rules. We have

taken this view o. tacit relaxation in the light o. the decision rendered

by the Constituent Bench in Bachan Singh and another -vs- Union o

India and ot_he'rs, reported in (1972) 3 SCC 489 relied upon in A. Janardhana
-vs- Union o, India and others, reported in (1983) 3 SCC 601 and G.S.

Lamba and others -vs- Union o. India and others, reported in (1985)

7 2 SCC 604.
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4, For the .oregoing reasons we hold that the case o: the

applicant cannot be rejected on the ground that he. did not.obtain 50%
marks in the HSLC examination. Since there is no other dispute in this
matter we direct the respondents to consider the case o. the applicant
or his regularisation/absorpt_ioﬁ on the basis o. the selection_ process
that was undertaken by the respondents‘. It is expeéted that the
respondents shall act With utmost despatch and decide the matter as

early as possible, pre.erably -within three months .rom the date o. receipt

o. the order.

5. The application is accordingly allowed. There shall, however,

be no order as to costs.

\& . \QSMN\, L‘ﬂ/

( K. K. SHARMA ) ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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Particulars

51, Nc rage o,
1. Fetition oo 1 to &
2. Verification ... 9
3. Annexure-1I cos i0

4, Annexure~II ... 1l
5e Annexure-III ... i34ed4
6. Annexure- IVC&@ e 15400
7 Annexﬁre-v oo L
8. Jnnexure-VI o ... AR
9. Annexure-VII ... 22
10. Annexure-VIII ... R4

Filedvby -

(Advocate )

L3R 3R 2N 4



IN THE CENTRAL ADMINISTRATIVE TRIBUNALzGUWAHATI BENCH:

GUWAHAT I.

' P
o
My
~Hoscoonsa
L

o eheo

- (An application U/s 19 of the Administrative Tribunal

‘Act, 1985).

J

VED)
Filed b

0. A. NO. Cg?,;l"" /2000.
4

Bijoy Kumar Choudhury

Son of Gopal Chandra Choudhury

Resident of Village:-Tinali

P.0. Momari Tinali

. Districtz-~ Kamrup.

1.

2.

3

.ses Applicant.

- Versus-

Union of India
Represénted by the Secretary h::)

Ministry of Human Resource N —

Development, New Delhi .

- ]
Deputy Director
Navodaya Vidyalaya‘Samiti:

Régichhl Gffice,Non Grim‘Hills

‘Shillong-3.

Principal
Jawahar Navoda a Vidyalqya

Sibsagar, Assam.

«.+. Respondents.

contd...
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1 IUE APPLICATION IS AGAINST THE FOLLONING ORDERS: _
(i) Illegal and arbitrary action of the authorities in

not appointing the applicant on regular basis though he - was
selected for the post but,thé result of the Selection wads not

declared .l. : .A

'(ii) Illegal and arbitrary action of the authorities in

seeking to oust the applicant from service by appointing an
outsider on adhor basis inspite of the fact that the applicant

has been rendering service for a substantial period .

2 ¢+ JURISDICTION OF THE TRIBUNAL:

The applic@nt declares that the subject matter of -the
order -against which he wants redressal is within the jurisdi- -

ction of the Tribunal .

3 ¢ LIMITATION:

The applicant further declares that the application

is within the limitation prescribed in section 21 of the Admi-

nistrative Tribunals Act, 1985%

4 3 FACTS OF THE CASE;

1. - . That the applicant passed Higher Secondary (Commerce)

in thé year — = — and due to compelling circumstances, he
gave up his studies and started searching for some jobs. The
applicant also completed his Vocational Training in Eng;iéh\
Typing and Computer as well .. |

2. That pursuant to the application made by the appli- .

cant, the Respdndent No.2 vide his order No.F.1i.-7/94/posting/

contd...
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NVS (SHR)/ Pt/ date&"4.12.95, appointed the applicant against
a post of Lower Division Clerk on temporary basis and in the
appqintment letter it was intér—alia , mentioned that the
services df the applicant would be terminated by a regular

incumbent . Accordingly the applicant joined his duties on

1102095 o"v'
Copy' of the order'dated 4,2,95 is annexed herewith
and marked as Annexure— L.

3. ' That after joining his duties the applicant had

been continuously attending his duties and in the meantime ,
the service of the applicant was discontinued for two days
vide letter dated 8.8.95 issued by the Respcndent No.3 and

. was Te-appointed with effect from 10.8,95 vide letter dated

11.8.95 issued by Respondent No.4.

4. - That while in service application were called for

‘ filihg up 22 posts of Lower Division Clerk through Employment
Excﬁange'and the applicant filed on applicafion puréqant_ to
which iﬁe R;spondent 0.3 iséueq letter dated 24.1.96, calling
the applicant to appear in the written Test to the post on

_ 20.2.§6, Accordingly the applicant duly appeared in.the Written

Test and he qualified in the Test having obtained 87% marks.

A copy of the call letter dated 24.1.96 is annexed

herewith and marked as Annexure-II.

5. That thereafter vide letter dated 9.5.96 issued by

' .the Respondent No.2,the applicant was asked to appear in the
Type Test and Viva-voce to be held on 11, 6. 96 and the appli-

cant appeared in the test and performed exceptionally well

contd... _ ' Co
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de
and he was confident that he would be selected for the post ..

~ A copy of the letter dated 9.5.96 is annexed

herewith and marked as Annexure- III.

6. . ‘That the applicant later on came to know that he
was selected for the post and was awaiting for the result
while he was continuing in his service, However, forreasans
best known to authorities, the results were not declared ,

causing a serious prejudice to the petitioner.

7. . That since the petitioner was continuing in service

for a long time on a fixed consolidated . pay of Rs. 1000/— it

‘could hardly meet the requirement and the petitioner was

representing before the authorities for the regularisation of
his services. Howéver, in the meantime the authorities put-

some nominal breaks in his service but the applicant was

‘continuously in his service and the representations were duly

forwarded. /

Copies of the representatiods and forwarding

.- lettérs are enclosedAherewith and marked as

- Annexure-IV series,

8. - That in the meanwhile the school authorities send
tﬁé»applicant to attend In-Service Training on 18.12.96 and

the applicant completed the training successfully-énd a -

. certificate was issued in his favour .

Copy of the certificate is annexed herewith and

marked as AnnexurexV,

contd...
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9. ' That as stated, tiough the applicant was already

selected for the post of Lower Division Clerk , he was not

'appointed and the results were not declared finally . The

aﬁthorities again initiated a proceeding for filling of the
post and purguant to his appliéation,the Respondent, No. 3
issued call letter dated 15.6.99 asking the petitioner to
appear in an 1nteIV1eW to be held on 4.7.99. The appllcant
accordlngly appeared in interview and his performance was to.

his full satisfaction . However, till date no results have

been declared .

1

L(Copy of the letter dated 15.6.99 is annexed

herewith and marked as Annegure-VI).

TN

10. | That the appllcant begs to state that he is stlll
continu1ng under fixed consolidated pay and his service has

not been regularlsed and the result have also not been dec-

lared as yet. The respondent No.3 has issued certificates to
the applicant to the effect that fhe applicant has been

continuously working in the school since 11.2.%.

'ibopies'of the certificates dated 30.4.97 and

1.6, 99 are annexed herewith and marked as

Annexure-VII and VIII respectively).

11, That the appbicant pegs to state that as per
the rules the applicant is having the essential ‘qualification
Class-XII level of education and he also possessted‘pesirable
gqualification of Cqmputef and experience and thouéh he-ﬁas
duly'selected earlier for the post of Lower Division Clerk,

he was not apbointed .

contd...
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12, ~ That the applicant states that instead of regu-

‘larising the service of the applicant, the authorities have

now taken decision to oust the applicant from service and the

%bplicant has come to know from a reliable source that an outsider

Y. " .'is going to be appointed on ad-hoc basis against the post held

by, the applicant.

13 That the applicant begs to state he has been from
February, 1995 and as per First appointment letter, (Annexure-1I),
the applicant can only-be ouéted'by a fegularly selected
éandiaate and as such the épplicant states that such éctibn~
of the authorities’ is a illegal and arbitrary in view of

~ long continuation of the applicant in service and'fhe peti-

tioner was earlier selected and that he is awaiting for the
result of the subsequent interview, the result of which 1is

v

yet to be declared .

5 & DETAILS OF REWEDIES EXHAUSTED:

The gbplicaﬁt-filed'a number of répresenfétions

r

before the authorities praying for regularisation of his .

-

service but the same have not been disposed of .

6 : DECLARATION:

The applicant further dedlares that he has  not
préviously filed any application/writ application or suit
regarding the matter in resbect'of wnich thisvapplication has
béep made before any Court of Law or any other authority or
any other Bench of this Hon'ble Tribunal and no such applica-

tion/writ -application or suit is pending .

contd....
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7 + RELIEF SOUGHT AND GROUNDS s

I) For that the applicant has been continuing in the :

‘schooi for a long'periqd of time and as such he is entitled for

~hi§ regularisation and that being not done the actioh of the

authorities is illegal and is)Substainable in law ..

~1I) For that as per appointment letter, the applicant

could only be replaced by a regular incumbent and as such
action of the authorities in seeking to terminate the services
of the applicant by another ad-hoc employee is wholly'illegal

and arbitrary and the action is not sustainable in law .

11I) For that the action of the authorities in not pub-
lishing the resulting of the:selection in which the apolicant
nad already been selected and now seeking to.discﬁarge the
appiicanf by another ad-hoc employee . When the applicant is‘
awaiting for the result of his subsequént interview ,is,Wholly
illegal and arbitrary and such action is nct sustainable iﬁ

law .

1v) For that in any view of the matter the applicant is

.entitled to continue in ‘the school and is‘'also entitled for

regularisation of his services and that being not done the

action is liable toc be set aéide.

It is, therefore, prayed that your honour
would be pleased to admit this application, call
for the records of the case, calling upon the

Respondents to show cause as to why the applicant

shall not be allowed to continue in service and as

to why his services should not be regularised and

W COn'td. LR
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P

after hearing the parties and perusing the
causes shown, if" any, be pleased to issue a dire-
‘ ﬁ(.'  L ction to consider the case of the applicant for

LS : regularisation and/or pass such order/orders as

ST . your honour may deem fit and proper.

And for this act of kindness,the applicant,as in duty bound

shall ever pray .

8 ¢ INTERIM RELIEF:

Pending disposal of the case your honour be bleased
to 1ssue a direction to the authorities to allow the appllcant

to continue in service.

- 9 : Does not arise .

10 : Postal order No. QG 4ASERIEG:
~ .Dated Q4:1-Qo00" of Guwahati post office .

is annexed .

contd... *
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VERIFICATION

I, Shri Bijoy Kumar Choudhury, son of Gopal Chandra

Choudhury , aged about 29 years, resident of Vlllage’-'l‘mall :.O.'

Momari Tinali District:-Kamrup ,Assam do, hereby ,verz,fy»that

. the statements made in paragraphs 1"40.123/@338\) L, (2emad 13

as true to my personal knowledge, and the statements made in
paragraphs No.2 A58 ~m~aA\Q  are believed to be true on legal

service, and that I have not suppressed any material fact.

Placez- QULQQ\A;.E

Date :— QA4-12000 .

/)’1;37 . r:woueﬂmg——

Signature of the applicant.
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i r"métrt:-r):x‘"rb, VIDYALAYA SAMITL: REGIOUAL OFFICE : SULLLONG :

Ak f:‘wo.z o 1= 7/94/Poet.ing/1ws (sHR) /P Y/ Dates -

Mo,

B o TN VL - )
AR e o — i a—— - . - ‘ o -——
: A .-

fleqo. (Y)\

Sit“ri Bijoyvy Kr. Chmmhuw

Y

?‘H{; ’ ‘_"JL(‘/‘,Z' fL' ’ A{ (((,7.[ /'Hbi !.,[i
U“w ‘Ha, \‘1"‘“7 // 484 m

~
pady

k Log,
fub:  Appointment to the post of BWEMBx in the Navodaya Vidyala~=
ya on RAwkxx Basis - Offeg of appointment . '
part time
sir/ Mgdém . .
. [ .
I am directed to offer you a post of FW%XRG? ©_LDC.
: , on HIK®E Basis in Jawahar Navodaya
. ] pert tima
‘widyalaya Sibsage GHOEPEX KGR LEX DN -1000,00
o o : M—J—L*—vmmﬂthly remynsration of 7/ )Rs),.—fh
. Ona thaueand only pﬂnﬁsxmpxxXkxnk;XNQN%da§XxﬁkxadxdxxxNwa on the
iollowing terms and cénditions . f' pLdﬁ.\v/
i. . The appointment“will be pqpe]y on aghoc ba“iq for a pexiod
of 179 days from the date of joiging or: till Guch time the regular

- any rlght to gou to

\J":D Off.;‘Lce by t:he 10.2.95

incumbent joins in hlo post, whiah gver,is earlier. It will not conferxr
BCla*m for reten;;on of your serv1ces in the Samdtias
2a © All MﬁhmuxappOLntment will automatically be terminated one day
ooiqre the cammence of the Vacat&cg . They may be re- appointed if

reguired by the Prlncipal after the openlng of the School prov1ded the

. total perlod of their Servire does not, exuceed in any raoe more than
179 days . Their servires will be Eenminated as! soon as a regular in-

[(

" cumbent 301na in the vidyalaya . . i : f

3. You will not be entitled go any Travelllng Allowances for
joining the app01ntment .
4. ~ You shall produce Lho,fmllowing chLichatos in a nriginal along

with PLtested copies of each to the Prinwipal at the time of joining.

¢

{a) pegree / Diploma ccrt;ticugns of cddcational Qualificatioggm

~, (b) Secondary Sechool / S3LS teftificates issued Ly the Boarf
. ) giving your date of- Big%h .5‘ -
. {¢) Discharge ccrtiflcatn i Epscribed form of provious
Government appoianogu ) any o

5. - The appointment is purely on ddhov basis and it ean be termig

' pnated at any time from elther side without assigning any reasops

. .or without any notiee thereof &

"6, . . 'In_rase Kou .accept the Offer on the terms and: COndlthn advan-
ced in this letter , you may 1nt1mate your acceptance to this

L .‘the:post latest by 15-%;?{? ik . : .
S ;’ o Z R g i Yours faithfully -
Al T 1 \ o _
=" | DEPUTY 'DIRECTOR.
4 ?031. The Pfinnipal,J N.V. S%bqﬁag; ' sDist. Xi@s};nﬁ Jff*#\
v 2. | Office Copy- . i‘r \,--' :
- IR § m:pu'ry DIRI‘GI‘OR . .

1993 positively and join in :

Vo L

Fin:r e ?( 1

ot
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N . . . B . '\. IL T v
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y

i, b= : . )
i ¢ of date'of birth,
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certi-

ANl
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o : principal .

O , ' . JNV Joysigare
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The bDepuby Direetor,
NARADAYA VIINZALA YA BAMITI .
| Ao
Bated the 20th auqust,1998
‘ .‘ _' .

with Que zreapect, % bag to lay befors you tha

ﬁmlwbg mettan for your xsmat&mua consideration’,
1’ That: I served .in youg .mrti?:ut‘on a@ince 16«02«1%98
Wf.‘&m sﬁmarit;y and w.i.t:,h hotiasty. That in the written taoct
mﬁ typ@ teat hold I passed to tha entire gatisfoction
Qﬁ auﬁmﬂky mnmmmda nut upto th.hm day X have not boen
mzzmintﬂé,_ That % ‘am n very poor pargon’

80 X Xagqueat you to cnnalder m my exgso sympathaticslly
m‘zﬂ ﬁrpﬂfnﬁ ns in the post for ends of justics & for which

au'i:g X oa in dui:.y hcund nhtzll avar pray.
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! -g/, The Deputy Director ) Pt, 16,9.96,
) Navo&aya vidyalaya Samiti '

Réglonal office

ghillong.

Dear 8ir,

' with due respect, [ ¥eg to state the Following
few linas for [favour of your sympathetic consideration.

_ Theat si#, 1 have keen serving sincerely in Jawahar
»Havodaya Vidyalaya S5ipsagar in the post—of.hnc_sinca 11.2.95
oit part time pasis. I passed the written test held in this
o JRv ané;appeared at the interview and typing test held in
} ! RVO.‘Shillong. But, till this date I have not keen appointed
' Therefore, 1 beg to request you to kindly ccnsider my
case sympatherically and appoint me in the post on humanita-
‘riam ground as I belong to a very poor famlily. For this act
of kindness I will remain ever grateful %o you.

[T ' _ _ ‘ : ' Yours faithfully

f e b
A \g"\
f R ) .

ey

T

o 3 ‘ sri pijey kr. Choudbur
SRR | o ' . L.D.C. OV
e 7 . ‘ - sibgsagar.
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1ff}“-?' y ‘With due respect, I beg to state the fellewing

- .’

-7 /QNNt‘xu(é- E’@ o

' To
.

' The Deputy Directer Dt, 7,10,97,
. Navedaya vidyalaya Samiti

g aoao Shillonqo

.X
Through.

Thn Prineipal i/c
LJawahar Navedaya vidyalaya
Jayaagar » Sikoagar. (Assap)

4
A

l
A ,
{ 'Dﬁ.ﬂr 81!‘,

oo

a

'| fow 'lines far favour of yeur sympathetic ccnsideration,

?That 3ir, I have been eerving sincerety in Jawahar Navo-
: fud?
;daya Vldyalaya. Siksagar in the post of LDC Since 11,02~

' '95‘ to 09.08.95 on part time basin and I again Re-appoi-

nte& on 11 08.95 to 29.02,96 on part time basis and 1lst
'March 96 to till.date daily wagea basis., (Continue Serv-

;ﬂfingrfrem 09,08,95 to till date). I passed the written

‘peat held i Efis Vidyalaya on 20,0296 and appeared at
-ﬁheﬁinterview and typing test held in N.V,S, R.O. Shill-

) ong 01:19 ¢

‘ [ 'l ‘
1274+ .I appear in an orientation Programme f£or Non-

' teaching Bmployeea of the JNVs of Shilleng Region held
\[at JNV Sonitpur (Assam) dt., 19th to 21th Dec 1996. but
‘Sirﬁ'till this date I have not been appointed.

[l

. m” .+ .. Therefore, I Keg to request you to kindly con-

l 1

1 H

- ]
: 'aider my case sympathetically and appoint me W.E.F date

;ﬁof Joining (11.,02,95) in'the post on humanitarian ground
La I belong to very poor family for this act of kindnese

'hf will remain ever grateful to you,

"v‘.' T

-

\Ayﬂ ) L'" o . o Yours faithfully

i "" . {\/06\7 -
i;»"f-ﬂ(" . (M‘\

N (B,K. Choudhury)
1 Enelo s~ LDC , JNV, Joysayar.
'y COPY of Orientation programme certificate." Sibsagar. (Assan)
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JargR Aded faen@ A@m -Jawahar Navodaya Vidyalaya y

y ( Ministry of Human Resource Development,
o (WA @ Eww dxaa, b

Govt. of India, Deptt. of Education )

® . yrg weR, (g @ue ) JOYSAGAR - 785665
FATNIR ~ 9SYEEYH Dist, Sibsagar { Assam )
a3 - fiifﬂﬂlﬁ (311
il g featm
: Ref, No. & F. 3..11/JNVJ/4Q// %F:fq@ Daie: 8,10,97.
. -",2)
% . To
"v I 1

. The Deputy Director
Navodeya Vidyalaya Samitd
R‘ +0., Shillong.

_},,'sir,
"f?: I have the honour to forward herewith an
: {~' application received from Sri Bijoy Kr. Choudhury
b L D.C. (d/w) of this vidyalaya which speaks dom
J[{"sita@lf. This ie for your information and necessary
.;w ~ action please. -
Jf?" f ' '%:, Yours faithfu&ly

4 g‘f Prjncipal 1/c
. COBY oo JNV Joysagar.
o ¥ 1.; sri, B.K. Choudhury, LebDeC. (d/w)

o ‘- ; JNV Joysagar° For infonnationa

i ’ / , - - : . s
b T

Principal i/c
JNV Joysagar,.
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To - Date., 12,11, 1% |
The Deputy Director
‘Navodaya Vidyaleya samiti

R.0, shillong.

Thgough‘
‘ Tho vrincipel
i } ';" JeN.V, JOYsagar

‘sibsagar, _

| R
¢ PR

i SRR 2 & 5

L
FEEE B

B . with Gue respect, I beg to lay before you the
ﬁfOIIOwan matter for your syipathetic consideration, N

‘ “xé';:ﬁ‘ ‘Thut sir, I have been serving sincerly in JnNv, i |
'qibaagar on the post of LDC since 11,02,95 to 09.C8.95
'wJon part-time basis and I again re-appointed on 11,UB,S%
Lo ?9 02,36 cn part-time basis and 1st iiarch 96 to till
date daily wages basis, (Continue serving from {].08.95 ﬂf
to till date.) I parsred the wrltten test held in this . .
Vidyalaya on 20.02,96 and appeared at the interview ~ ?_

and typing ‘test held in NVS, R,0. Shillong,

3

"t} 5f‘;*d,'£}_- I-appeared in an orientation programr.c for non T
2 "': 'teachinq Employees of the INVs of shillong region held

‘ ,at JNV sonitpur (Assam) dt. 19th to 21 Dec 1996. But,

gir %41l this date I have not been aoootnt@d.

‘s
T i)

S
——

4
{vij.ﬁkffjrffi;;, Therefore, I beg to recquest. you to kindly con-
-g1%¢¢.¢;]sxuex wy. case sywmpathetically and appoint me w.e.f. date

2 of”joining {11,02,95) in the post far e~ndas of Justlice &
'}§5»2‘ tor which.act, 1 will remain ever grateful ko You.

\ . Enclos -

1.; Copy of corientstion FYOgraihie Yours faithfully
: “Cexti(iCaLe. qe a9

é;\;‘}l% &L

{B., Chcudhury)

LDC, JNV

Joysagar.
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'The Deputy Director
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Regularisation of se
P
0 F..

£
R L Navodaya Vidyalaya Bamiti
v ::&%;;;mii- R.0. Shillong. ‘

e ﬁf%ﬁ”ﬁ}j" ‘Through |
. P f‘fﬂ%ﬁ)ii‘The Prineipal

S ':ﬁqéhpig‘qawahar Navodaya v1dyalnya.

31} H?%iﬁ,? Joyaagar. Bibaagar (Assam)

i |

j T

I
3-11/INVJ/98/2868 |
N1l  dt,

| )
i

That Sir. I have been

ijaftrtime basis and I again

‘29 02 96 On part~t1me basis

{?yéggéate.) I passed the written

‘ﬁcgp 02,96 ang appeared at the
-ﬁﬁfin HuoV.S, R.0, Shillong.

¢t 'S

[ty
T e,

- A v g ey =
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Ut‘,m ;}p 07‘7’&

L:\C&By o or

Vil e
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12,111,098,

With referdnce to subject clted above,
honour to state that the following matter for
’.-c

it f;;chetic consideration, 44 /Su.loomf&o( Aene

R0 mee TE
| - @

Dateo 10003,99

rvice.
bt, 09,10.97

I have the
your 8ymp~

serving sincerly in JNV, Sib~’

gar on the post of LDC sincn 11.02,95 to 09,08,95 on

rp~appointed on 11, 08 95 to
and lst March 96 to till date

' (Continue .serving from 11,08.95 to ti1l

test held in.this Vidyalaya on

interview ana typing test held

‘:bﬁﬂ 'y appedr in an.orientation Programme for Non-teaching |,
ft; 5$$§ mployeea of the INVs of shillong Region held at JNV sonitpur
! ‘~?@f$xf ssam), e, 19th’ to 21%pec 1996, Byt sir, 1111 this date
;§  .f%‘i“have not been appointed as a regular LDC,
, ;;ﬁ?gf%‘;,mherefore, I beg to request You to kindly consider
HY?my caae ajmpathetically and appoint me w,e,f, date of join~
hgi%ng(ll 02 950 lin the Post for ends of Justice & for which
‘Y{aCtﬂ*; will rfwa;n ever grateful to you,
e At o

k;:h I WV o {. -+ «Yours faithfully
J ; ’ .)‘ h:' }g:w"l ..t&‘ '\4 't " E ! A l
. \§-*,~ g ~ w I {
R N GRIO | i )
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- . NAVODA'YA. VIDYALAYA SAMITI b i
(MlN OF HUM. RES. DEV. DEPTT. OF EDN. GOVT. OF INDIA ) M
- — SHILLONG REGION — £at
_CERTIFICATION FOR PARTICIPATION %
. HIIS Ceruﬁcatc is awardcd to fg- ,ﬁ’ %;ramox KUMAR CHOULHARY
f‘;i,c.mnanon GBC]LDC of the J. Navodaya Nedydlaye "'._ﬂ JUYSRCA Dist SIBSAGAK
- State _AhSAM. /thd Nauod%a V. ; ' ¥ : i 2 Rogion in recognition of his [ her
) sucmssfully partmpanon in the Ist Inse 5 the Non-Teaching Employces of
the ANVs of ‘Sluﬁong Region Orgamscd ‘ ssam from 19th to 21st December
-,“w% W ‘
S R A e u'm B ~ A
TR K. sia D. HAZARIKA DR, U. C. BAIPAI ,1
e Daacd Bxswanath ~Venue Director " Course Director Deputy Dirceter B
. ‘»”’*2/1996 - Principal, INV Asstt. Dir. (ADMN) NVS, R.O. Shillong V|
o v “Sonitpur, Assam NVS, R.O., Shitlong ; ' ) L ai
f‘@%ff‘é?'@% =P ) Y R R E
; |
; e
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OFFICE OFiTHEIPPINCIRAL _
JAWAHAR  NAVODAYA VIDYALAYA . -

- L T JOYSAGAR ,1 SIBSAGAR.
Nt g ! i Lo
R . - !" VN F H ! i! o~ *
. N :'r ‘ 99{ fz'b . '.'; 1 l’ . D«’l‘,e. I!‘f[} [ (.‘//(7 _
ay 5 P . R ' §{ - o ' o PO . .
AT : N . . ]
S : :
i S o - 3 {
"ﬁkrf,
'}j}: ;. ) t.\'"-._. .
B BRI i .
v ‘ : g 'V'fvf" o P l) v
LA o | .
o1 Subes ‘Integview for the post of /Q;"_~“~m
SRR HFATRUIR if: I PUT _ :
PRSI L S L I DR TR i
S 81x/Madam, i G I ! - -
N ”ffhﬁhﬂdﬁ'"nL o o _ |
[T |1 AL 4 : '"i r{ A 4 | P . !
DRI i '

TR ST

&Eh xaﬂerence to “your application/b}au ot
rat

;Sggd ‘Emp qymant exchange ofifjce SIBSAGAR, You i .
SRE 9(3 c‘;pp‘i’aﬁ for the interview at 5. | Ta= S

© L e¢,Tdabe andPeime given below:s ! (
\ m#"iﬂhﬂﬁ%{ ém'ﬂA&=c$'. W ' L !
I i : _
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g "Da.‘ L) : ‘ ,_; \ ;
T I Tk . ; 4
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I i N tl | tificates in o: i”- [
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\ | ANNEXURE -
" ' SldieX F[EHE;E.’ Fc{@i'{?ﬁé} «Fitlien: Jawahar Mavodaya Vidyalaya Q: E

. . » ?, { Ministey ol Humen Besour-e Desofopaeni,
()( #1144 nYId @MH g4alad, /217’4 frj@ Gost. of fndin Dentte of 1 decation )
ARa wER, (aar ) Ry JOYSACGAR = "8N007 X
FYTWAL - 05YEEY YR \:;g, Dirt, Nibaager { Assion) 5
. »
faer - fRaame (a1qm) %, s
i 5
. . » ) o et ey L'
daadf eiedr ‘ @ -
Ref. No. : - s@F#ﬁ%ﬁ w30, 4,97,

TO_wHOM IT MAY CONCERN

Certified that sri Bijoy choudhury L.D.C
has been serving {n Jawahar Navodaya Vidyalaya
Joysagar Sivsagar on part tiine basds & Dailly
wages bagis w.e.f, 11.2,85 to 30.4.97.

He was found to be hard working obedient and sinces
in dutied,

a
. ..i him succeas in life,

Yy cWa
AN - e
‘L‘f“ﬁ/ TR

2

Principal

JHV Joysagale
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~ B

ahar Navodaya Vidyalaya

{ Minlatry of Hluman Rosource Dovelopmont,
Govt. of India, Deptt. of Educotion )

JOYSAGAR - 785665
Dist, Sibsagar (Assam)
Tol. (03772) 23650
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IN THE CENTRAL @M@ﬁ'&m E TRIBUNAL ~
GUWAHATI BRANCH :: GUWAHATI. Qﬁ
_ ,
| Original Aéplication No, 27/2000.
| Shri Bijoy Kumar Choudhury
»Ii o
l see Applicant.
l .
1 )
| - VERSWS =
f ' Navodaya Vidyalaya Samiti & Others
seos RgpondentSO
~ @ Written statements for respondents\No. 2 &3 )
% | Written Statements of the aforesaid respondents
E - No. 2 & 3 are as follows ;-
| - 1. That the above noted Original Application
‘ No, 27/2000 ( hereinafter referred to as "Application®)
1 , ! .
? has been admitted by this Hon'®ble Tribunal and the
; respondents were directed to file written statements

in the case, The respondents have received £he copy
of the applicétion, gone through it and understood
the contents thereof, The interest of the aforesaid
reSpondénts being ccmmon”and.silimar, commoen

written statements are being filed by them,

Contd,, 02;




*&“"hf&

.“?; That the statements made in the

application save and accept those which are
spécifically‘admitted by the respondents, are

hereby denied by the respondents,

3, | ‘That withirégana_tO-thé statemgnts madle
in pgfagrapbvi of the épplication, ﬁhg.answering
resp@ndents‘state'thaF the applicant is gét dirgctly
entiﬁled t@,bé.regulariseaAin seféice with@ut_being
selectéd'unéet ﬁhe terns and'cbnditians and the
rﬁles of_tthrespondents. Hgnce,-it.is submitted

that thé respondents never' acted i_llégality and

arbitrarily in discharging their duties and also

have not done anything to onst the applicant and -
to appoint eutsider on adhoc basis replacing the

applicant,

4. . That with regard to statements made in

paragraph 2 & 3 of the applicat'ion,} the answering '

‘respondents have no comment to make in that regard.

54 That with regard to the‘statements made

- in paragraph 4.1 of the application, the answering

respondents state that though the applicant passed

Contdoo 3 .
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' ..the Higher Secondary SChoolvpxaminatiOno he did

not secure the required percentage of marks as
| per NavmﬁayalVidyalaya.samiti'svnarms. Tnevreqnired
‘percentage of marks for the post of L.D.C. is 5¢%

as provided in_Circular No. 1.1/96/NVS (8HR)admn,. /6426,

'  da£ed 9.12,96 and as such the applicant does not

come within the zone of consideration. The pass
pércentage of marks as warked_éut from the Mark
‘Sheets submitted by the applicant is on the records

of the application,

-The c9pies_of the Circular letter
‘dated 9.12,96 and Mark Sheets of
the applicant are annexed as

Annexure Rl ag@'Rz respective;y,
s.ﬁ That with regara to the statemeﬁts @ade
in paragraph 4.2 of the application, tﬁe resp@ndénts
state that the applicant jéinéd.ﬁis duty on purely
paft—time.basis-fgr a éeri@d of.179§a&s only
through r@ferenép No, F.1~7/94/Posting/NVS(SHR)Adﬁn?/P£, ,
ﬁatéd 4,2,95 under certain terms and cohditiens.aé'
indicative ip the Annexufe'nl as stated aboye‘and

also on the said appointment letter dated 4,2,95.

CQntd. . Q 4.’
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The copies of the said appointment.
letter with various terms and

conditions is also annexed as

Annexure R3.

That with regard to_the‘statements made

~

Te

1n paragraph 4 3 of the appllcatlon, the answeringf

reSpondents state that as per the terms and condi-f

tians of the :eSpondents,.a part~time'appointee
cannot work more than 179 days. Theréfore, after

campletlon of 179 days, ‘the applicant -] serv1ces

were terminated v1de letter dated 8,8495 1ssued

by_tne competent authority,

a copy of the said termination
letter dated 8,8,95 is annexed

as Annexure Rye

84 That with regard to the 'state‘ments made

in paragraph 4,4, .5 and 4, 6 of the appllcatlon,

the answermg reSpondents state that the appl:LCant

ha§ done well'in the written eXaminatlcn and he was

Gantd.L;,S;



 called for interview at the Regional Office,
.vShill@ng..But the result of gﬁe sai@ in£ervieﬁ'

\'.is Yet té'be declarea. Mgreévef; thg applicént

Tis alsginct entitled to be selecﬁea f6£ tﬁé post

- of L.D.C. as he does not posses the reguired

percentage of marks.

9. | That with regard to the statements made

in paragraph 4,7 of;the'applicatian; the respondents

state that the claim of the applicant is that he

has rendered his continuous services is not correct

as explicit from the records. The services of the.

'-applicant‘was terminated according to the terms

-~ and cmnditions Qf the‘samiti.

10, ,That'witb regard to the staﬁeﬁents ﬁade
in,paragraph 4,8 of tﬁe épéliéati@n, tne aﬁswe£ing
respondents stateAthatvtheAstaiements are false
ana-miSléading and without any basis. The respondents
categarically stated that.the result of the'

interview has not yet been declared and therefore

" nothing could be said about the result of the

Interview Board, From the records, it is explicited -

'Céntdo . 05 *
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ﬁ that the applicant did not obtained the required
" percentage of marks which is one of the eligibility
' criteria for selection,
|
11, That with regard to the statements made
@ | ,
in paragraph 4,9 of the application, the respondents
state that the applicant had been working under -
) fixed consolated pay, but the applicant preferred
 § and accepted daily wages from 1.3.96. The respondents
] . - . IR -
! also deny that the applicant had been working conti-
nuously since 11,2,95, Rather, the gpplicant had
4 break in service out of the following reasons,
| : L :
]
‘\i'} _
ﬁ "~ (a) - Sometime, he was found absent,
i (b)‘ Sometime, he was on leave,
}ﬁ . ‘
i (c) Sometime his service was broken.
ﬂ C In view of the above facts and circumstances,
i : _
i it is not correct to say that the applicant had been
\l: X ) .
ﬁ working continuodsly'since 11.2,95.
% . ' : - - A copy of the letter of
j - : | .
I - | " re-appointment of the applicant
- - . ' . ' '
i vide letter dated 11,8,95 is
jﬁ : | | annexed as Annexure R,§'
3
A
ﬁ
! Contdeeso7#
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\\/ff;he post of L.D.C. and hence the applicant is

\"

12, | Thét‘with'regard to the stétements made
| in pafagraph 4,11 of the épplication, the answering
reééondenﬁs sta;e.that the applicanﬁ did not get
the rgquifed percentaée of marks.(SG%) Which is

one of the eligibility criteria for selection to

e

Vs

otherwise not entitled for selection under the

provision of rules of the respondents.

13, That with regard to the.statementS'maﬁg

in paragraph 4.11 of the application, the respondents

| étate that the respondents have not taken ény such

decisibn to oust the applicant from service by
appointing outsider on adhoc basis as alleged by

the applicant,

;/f 14. That with regard to the siatements_made
/" in paragraph 4,12 and 4,13 of the application, the

respondents state that although the applicant was
.allowed‘to sit in the written examination, for
which he faired well and was called for interview,

the results of the interview is not yet declared

ContdeseeBe
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‘and as such there is JnQ selection whatsoever for

the post Of LD .Ce uptill noﬁ; | But it is not known

to the ré-spaludents whethef the Intervie'v? Board

selected him or not as he did not obtain the réquireé |
_perceﬁtage of marks as the czfitéria for sugh 'selection.
;I‘FE: wf)ul be ammgt‘ter‘ of poiicyvdec_‘:i.’si'orvn j;o be taken

by the co;;apetent ‘authori..ty of the respondents as to

whether the case of the applicant could be considerad

w-‘_% .

 or not as the applicant does not possess the required

percentage of marks to be eligible for selection for
__e'past'of Le.D.C. under the respomndents,

15, -That with regard to the statements made
in paragraph 5 and 6 Of the applicatian, the

respondents have no comments.

16, | That with regard to the stiafement made'

in paragraph'7.; to 7.4 including the prayer portion;
_the vre.sponéle_nvts state that in x/_;iew of the above
facts and c;‘.rcdmétances‘ and the provision of rult;.-s,

the applicant is not entitled to any relief

whatsoever as prayed for and the application is

Contde «o e
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being @evoid any merit, liable t2 be dismiss;d
ZWith cost; .
17. | That with regab@ to‘the'staﬁeménts
made ip pafagraphva of the application,_the anéWering
i ; respondents state,thaﬁ in view of the above pr@visipﬁ
\ é ' of rules éné also facts of the case, the éppiicant
I o . , o S ,
| é . is not entitled to any interim o;dér'in tﬁg matter
n é . of tpe é?p;icétian.'ﬁence, thgiinte;iﬁ grdgr Qg?éd
,} é' : 25;1.200& passed by this Honlee Tribunal in the_
| R - ) : . ST
\ % ' ' appiication is ‘1iable to be yacated,_majlfiéd or
\ é | a;tefe@ ;é ghét thé ;espagﬁents would b§ able to
| _% ' 'sglect a suitable éné eligible pefsan in the ternms
nﬁ‘ % vand conditions of the respondents to run the regulér'
T o o - - _ :
| i | day to day function of the respondents, The said
[ - | . .
i % ' - interim order being allbwed to continue, the
\ ﬂ‘ . respondents are facing various administrative
§ , 4
\ i | problems and they are put to administrative
| . :
.h %' . ;nconveniehce.
|
I
| . :
l\ 18, That the law is well settled that
i ' ’ . . . Y
\ i : if such an épplicant,being gllowed to participate
k i in the~prac¢ss of‘selection or being selectedvcannot
| 'i‘,'
I -
,\ é ‘ Cmnté...;@.
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acquire any right for appeintment. In view of the j

. above facts and circumstances and the provisions

of rules of the respondents, the application is

lisble to be dismissed with cost.

Invthe premises aforesaid, it is

therefofe,praye@ that Your Lordships
Vwould be'pleased té hear the parties,
peruse the'fecords and afﬁerrhearing
the parties and perusingvthe'reqbrﬁs,
shail‘further be_pleased to dis=
\missed thé appliCation;with cost
and/or paSs.such ether‘order that
Your Lordships may deem £1t and |

-proper.

Verifiqation‘...lli
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VERLEICAT.

L, sm-ivmmn ,(a/S/Myme —'

 presently working as vDePuzLa Drvectov being

competent and duly authorised t_o'_ sign 'thvis’
verification, do hereby solemnly affirm and
staté tﬁat the sta.ﬁefnents nade in paragraph

€16 17
,2,3 L1 9 0{ \o 12,34, 3 ‘are true to my knowledge
and belief, those made -in paragraph § 6’ 1& i .
being matter of records are true to my
inforina't'ion derived therefr&m and f.hg rest
are my hﬁmble submission be‘fore_ this H{onj.‘ble
Tribﬁnal. 1  have not supressed/cmgealed any

materizls/informations from this Hon'tle Tribunal,

and I sign this verlflcatlc’n on 12!1?

- Noveben
th:és day of F==e, 2000 at Guwahatl.

De bnentc
Disputy Directer
Regional Offica
| Navodaya Vidyalaya Samitf
Min. of Human Resoqrre Developmess =
)  (Depit, of Education)
Shil]anl
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To

AN <4 '

WYY IN=4
1::1/96-8Vs3(Silty  Winn /g¢‘ﬂé’ Datad: 9
-

ALl Principals, \\
INVe of 8hill.ng wajlon.

Sub: - Lppointmant ¢ Gr. 'C' posts (9river and LX) at

vidyalaya lev. L .. rej.

Sir/Madam,

()
oy.

Since as .:r the New Recruitment rules of Samiti,
director is th. ap>inting authority, you are hereby .

directed nwot o apoint imcumients at your own and hence
you are to do folluqing 2xercises at your-level - A

(1)

Call names o+ canlihtas £rom Cxploymant Exchangye v/,

from your olstr.ot 4f tlare is any vacanay in your
vidyalaya. Ple.se 40 not acdvertise these posts in

any me-dia.

(2)

w N

Short list t-. candidaites and send the list to

R@zional office. .

(3

working with you.

(b)

iny staff on temps .cy basis, who dogs not Fulfil the

Also you spo.sor the gqualified candidates alresdy

M"M—\ .

These exarcisc should 2 completed before 31st Dec.'96.

It bas beer vbserved that 2rincipals are apocint-

normg of NVS. Thi. practice shtould be stoppad and 1f

suah parsons are gt .ainte s already should bo terminated
with Immediats effeuvt,

(c)

(2)

(LiLXC (i) Class FII pass:d wizh 50%.marks. 1y L

Qualificat. 'ns :

(1) olplom, Lo tyolny (inglish) WIEH mlnonda 30
Waepemme O 25 w.o.m. in Hindl.
.o . oR :
Passed .lass XII with Secy. practice and
office .anagement as voc. subject from CBHSE,

Sesiral.e

(1) Knowle¢ ;o of comouter operatinsn and dato antry
acquire ! either as a subject at 42 leval or
through 6 month Diploma course or CLP at
Sghool lavel.

AJe 1= Bztwe 'n 13 to 3J-vears.

xiver (1) age := getween 13 Lo 30 years.

(i) Pass clacs VIII.

(1) Pos 2a8s5ion of 2 valid Jdriging licence of
Lh2 .otor vehiclo.
Knooizdye of molor wechanism % exdarienca
of ~utor dJdriving for at least thrée years.

Yours falthfully,

\ T2t —

(e UsCu T )
DEPUL s EAsClOoR
R

A M

e IR {

A

———————————

s
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N Y I A T N R R S R L A sy
Lt AL 1-1/9a/Postdng VS (SHIR) /P Y
I . " ')l

Sl Bifay K. Choudl ury

J i'il/ ] ;.‘n}l‘z.‘.z" f '[ ’ )/[.'.".E‘ Al .\./.j‘,.wl_l‘;é;m””
/ »-”"”""/’Ii";}")'}f?;ﬁ ;-:3.' “'Z-.‘-—- _[,,,' i

T

.
o &40 "‘)

L i

Loc,

U 200 O RN AR Y I O Y LY A

Dates

N ' ¢ -
rppolntient Lo tho post Of WHaXtiiux in the

T
AnNerype — Qg/

¢ — g
N L

—

Haveda ya Vidyalae

ya G Ranhuxy Basi s - Offey of appodntment

puct tiuo }
Cile/ ngdnin , !

»i {
2w directod to offer you a poot Of Bssxgkepxd | GO0C. i
, , ! . . . ——— f(
. on Kande: Dasde in Javahar Ravodaya \
v { Al puct tima .
Jidgulayas  Silbuagup . IHEOG M K UA O s a1y 100D, ,
7 Y i s pr-panthly ranuneyotion of ;'J‘J e SR e e
'{2-. U'Ouu{'\nd only ) [ LYF\’(B"&M)‘Mxu}.,lki’w&]l‘itﬁdlv‘?'OUO'«'V“\-Hi‘-i\“ﬂ:ﬁ o Ulua
Loldoding toegmo and cmnqitions ’ prdﬁL“,f
H The eppointment jwill be p }L‘ely cn adhoc basts for a perdod
2 113 days from the daye of jOialnﬂ or till such time the reyular
. | ,
autoent joins in his post, whish guer is earlier. 1t will noc couter
iy right to Jom ko Claim for rel;\;ny,iun c}lf your scrviees in Lhe Sawmdtd. :
pPart timae { : ) !

i ALl Hhnsen appold

xl‘.tment wil) sutomatically be terminated ene day

w fyre the cummence of the Vacat&qa , They pay be re- appointed 1f
vegvdred by the Principal after the opening of the Sehoold provided the

Code s 40 ¥ [ - .- A - .
A s peciod off thedr sFrviro doop not cxeceed Ln any case more than

Thelr servir'lus will be

e e s b b

4 4 -
Lyl AnYs

— e O P

1
teandae 0 l&_’)il'\b in the _Y)}'l)'.i;._"li‘;" R

- e

i, {ou

jtining the appolntmunt_; .

4. You shal)l prodoce tho Jollovliig cerviticates in
!

Wity attosted coplos. of vcach tu the Prinzipal at tne e 0L Jotning. .
cart jflvaten of cireat. bong) mmllx’.i.\x\\;.\.«a@;.

(o) bugree / Diplosa

(L) secondary :'}whoul / sang Certitieates bssucd by the e

giving your hlatoe of Byl .

femninated

a5 sCOn a4 regulor dhe

a e en - ———— e e

will not be untitled &o apy Travelling o tlowinees tor

A ortginal along

Jgrdd

(¢) Discharge curtificate ba poencrihica forne of pereviou
Govornmént lappodntmeyy®, 1L aay .
oo The appointinent ig purely on adhoe basis cndoat ean Lo tonnind y
"nated at o any time trom otther Siobe wvithoue g baginn ey reasaps
or without any notlec thepoot . .
. In ease you accapl the Of fyr on the terms ol condicion advane
ced in this 1(:}!3:1‘ , yOU Inay Artimate rour acooeplane thiy
20 Office by UPQ 10.2.95 1oy pesicively and foln in
B taasbasshtadiin e A aub Add IR AL TR o
the post lates! by rin_.“l_’..?s .
. ) pem T e _
' Cips oloniully
PEN { ! {
| Jel ' { !

Lo ' .

DAy b Tty

J N L
i 10’);-]~ e DPrd q } ) 1 EIRY; . Dot ' e ol e

ot Rrdnedpad g d i Ve S IIIARE e E T T e e e
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 To .

8ri Bijoy Kr Choudhury '
'L.D.C, JNV’Joysggar
Sibnagur. Lo R |
BUD e Teruiuation order. '

81:. .
’ According to terms and condition of your appoihtaeht vide
NVS Repional officm Bhillong Letter No F.1-7/94/Poat1nq/st(suR)
pt/24438. Dt . 4, 2,96, I am to inform you that your serviae for |
the post of L.D.C., ip here by terminated w,e.f. 8, 8.95.. aftermoon
You are hotaLy informed that on a suitavlie date this month you
. xay be reappointed for the 8ame post only as a part timo emploync

' provided till such time any reguler mcuhent doas not join- or
post remains vacant, ‘ '

' ’ g ** Thanking yeu

: Yours,faithfully
- L oo — ~ Principsl
Copy to 1= " -, ‘ JNV Joysagar
1. The Deputy Ditector - ‘

8VS Shillong.. | E |
2,0ffice. gopg = ' o K . ;ﬁﬁl
*5”P/F ' :_ o - ‘ | Principal
‘ ' Jﬂvwit};gsr-

:‘ ;‘91 'Jo )qy
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o le6RNVI/94 SELE/6G 11,8,95
To . - R S

* ,8ri Bijoy Kr Choudhury . B

"NV, Joysagar - : -

Aa-an ' : '

aubs- Ro-nppo.lnt.mont. tor: the post ot.' LeDJCo

51:, ,

1 am inform you that you are hereby re-oppbinted on jart time
basis for the post of L.D.C. . in Jawahar Navodaya thyalaya Joysagar
.'Dilt Bibsagar W,e.f. ....g......;. : ,

The appointment is purely temporary and on rac&‘time basis,
The rest of the terms and condition will be same as per your
_appointrent vide Navodaya vidyalaya samiti letter no F, 1-7/94/postlng,
NVS(8HR)/pt/28438." Dt, 4.2,.95, Co

- o ' Thanking you .

Yours faithfully.

! o

| Principal
Copy to’ . : K ‘ : | : JNV Joysagar
. 1. .The Dep\lt.y Director' I
"~ NVS Shillong
2, P/f i . _
3. Office copy. ' X ‘ 43;
Princi;al
JNV Jougagar

Prindpll o

,.N.Y.]W.



